
OPEN C0'..!RT 

IN 
T H. CENTRAL ADM INISTRAT IVE TR TEr. INAL, AL LA RAT3AD BENCH 

ALIMARA.D 

Dated : Allahabad this the 26th day of Sept .1995 . 

Or is ina 1 App 1 ic at ion No 964 of 1995 . 

IJOR 	Hon 'ID le TI;. T .L.Verma , J 
Hon 'b le Mr. S. Daya 1 , 

1. Jitendra Chaurasiya aged about 18 years, 

Sio. Sri Ramu rfo. Rly. 

Qtr .No. T-5/B,R 	.Colony, 

Northern Railway, Varanasi. 

2. Rake sh Fandey aged about 21 years, 
son of Sri Shyam Nara in Panda y , 
Rio. House No .R-37/116F Fa r"1-1  it Re ni 

Ram Ragh, Rath Yatra , Varanasi 	pep lica nts 

(Py A 'vocate Sri Ra kesh Verama ) 

Versus 

1. Union of India through the General Manager, 
Northern Railway, Ra r oda House, New Delhi. 

2. The Divisional Rai lv ay Manacle r , 

	

Northern Railway, Luc k now . 	..Re sronlents. 

The applicants have stated on oath thatY they 

are the sons of railway employee who did not participate 

in the railway strike and are donsider.ed as Loyal 

workers. 

2. 	
Heard Sri Ra kesh Verrria , learned counse I 

for the applicants. 
I 

3. 
The case of the petitioners is that they 

are the children of Railway Employees who did not 

part ic ;.pate in the Ra ly ay strike of 1974 and were 

assured certain concessions  inc lud inn special 
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consideration 	
respect of the child.' en for 

appointment in the Railway s. The petitioner s 

contends that after attaining the majority they 

have applied for being grant ens concession of 

appointment under the -hallway s, hut, the sane  has s 

no t been consider ed so f ax 

4. 
The 1 earned counsel for t he yeti tioner s 

has drawn our . attention to representation  d at ed 

10.1.19'93 whi ch has been submitted to the L-ivi sional 

iiailway Manage', Northern i ailw , Luckno 
N by the 

fathers  of the applicants in this regard. 

5 . 	e 	e of the view that at this stage, it 

will he sufficient to give 	
direction to t he 

respondents th,t the said representation  dated 

10 . 1. 19 9..)`'witted by t he fathers  of applicants 
 

be considered 61-1.+ disposed of ry a ea sunec: and spe :king 

oro ea wit rein a pe:riod of 3 month s from t he date  of 

communication of this  order - 	
1)eti tion i  is disposed 

of at the 6dmi scion stage with the a dove dir ection. 

Ther evil l 136 no ord- ex as to co sts. 
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